OFFICE OF THE
DY. COMMISSIONER OF INCOME TAX
CENTRAL CIRCLE-27, ROOM NO. 348, 3" FLOOR, E-2, ARA CENTRE
JHANDEWALAN EXTN,, NEW DELHI

PHONE-(011)23593428
F. No. DCIT/CC-27/2022-23/ rg_% Dated: 27.05.2022
To
Sh. Shashi Bhushan Prasad,

Interim Resolution Professional
Stress Credit Resolution Pvt. Ltd.
E-43, LGF, Panchsheel Park, New Delhi-110017

Sir,
Sub: Initiation_of CIRP in_the matter of Kay Pan Fragrance Pvt., Ltd. under

Insolvency and Bankruptey Code, 2016 and appointment of Interim
Resolution Professional (IRP) GST No: 09AAECKS04507S: AAECK
80450-reg-

Kindly refer to your letter dated 24.05.2022 on the above cited subject

In this regard, it is stated that the case of the assessee company is assessed in this circle
and have an outstanding demand of Rs.67,66,84,948/- (including interest) as on date.

As required, the duly filled and signed Form B, as a proof of claim is being submitted
to you vide this letter for considering the claim of Income Tax Department against M/s Kay
Pan Fragrance Pvt Ltd.

Enclosures :-as above Youy§taithfully,

(Pivush Ku thari)
Joint Commissioner of Income Tax (OSD)
Central Circle-27, New Delhi
Copy to :-
1. Pr. CIT(Central)-03, New Delhi for kind information.
2. Addl CIT, Central Range, -07, New Delhi for kind information.

Joint Commissioner of Inmﬂ Tax (OSD)
Central Circle-27, New Delhi



FORM B
PrOOF OF CLAIM BY OPERATIONAL CREDITORS EXCEPT WORKMEN AND EMPLOYEES

(Under Regulation 7 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution
Process for Corporate Persons) Regulations, 2016)

[Date:- 27.05.2022)
To
The Interim Resolution Professional / Resolution Professional
[Mr. Shashi Bhushan Prasad, Stress Credit Resolution Private Limited, E-43,LGF,
Panchsheel Park, New Delhi 110017 ]

From
[DCIT, Central Circle-27, O/o Pr. CIT (Central)-03, Income Tax Department, 3rd Floor
Block -E-2, Jhandewalan Extension, New Delhi]

Subject: Submission of proof of claim.
Madam/Sir,
I, DCIT, Central Circle-27, New Delhi, hereby submits this proof of claim in respect of the

corporate insolvency resolution process in the case of M/s Kay Pan Fragrance Pvt Ltd. The
details for the same are set out below:

PARTICULARS
1. |[NAME OF OPERATIONAL CREDITOR INCOME TAX DEPARTMENT
2. |IDENTIFICATION NUMBER OF N.A

OPERATIONAL CREDITOR

(IF AN INCORPORATED BODY PROVIDE
IDENTIFICATION NUMBER AND PROOF OF
INCORPORATION. IF A PARTNERSHIP OR
INDIVIDUAL PROVIDE IDENTIFICATION
RECORDS* OF ALL THE PARTNERS OR THE

INDIVIDUAL)

3. |ADDRESS AND EMAIL ADDRESS OFRoom No. 348, Central Circle-27, O/o Pr.
OPERATIONAL CREDITOR FOR|CIT (Central)-03, Income Tax Department,
CORRESPONDENCE Block -E-2, Jhandewalan Extension, New

Delhi-110055.
Email id:-
delhi.dcit.cen27@incometax.gov.in

4. |TOTAL AMOUNT OF CLAIM Income Tax Demand of Rs. 67,66,84,948/-

(INCLUDING ANY INTEREST AS AT THE
INSOLVENCY COMMENCEMENT DATE)




'PARTICULARS

INCURRED

5. |DETAILS OF DOCUMENTS BY REFERENCE| Demand notices w's 156 of the Income Tax
TO WHICH THE DEBT CAN BE|Act of 1961 is enclosed.
SUBRSTANTIATED.
6. |DETAILS OF ANY DISPUTE AS WELL AS THE NA
RECORD OF PENDENCY OR ORDER OF SUIT
OR ARBITRATION PROCEEDINGS
7 DETAILS OF HOW AND WHEN DEBT| . Demand of Rs. 8,70,85,910/- was raised

vide assessment order /s 153A of the Act
dated 30.09.2021 for AY 2020-21. Further,
interest w's 220(2) of the Act as on date is
Rs. 60,96,013/-,  Therefore, total
outstanding demand along with interest is
Rs. 9,31,81,923/-

2. Demand of Rs.32.44,77550/- was raised
vide assessment order w's 153A of the Act
dated 30.09.2021 for AY 2019-20. Further,
interest w/s 220(2) of the Act as on date is
Rs. Rs. 2.27.13.428/- /-. Therefore, total
outstanding demand along with interest is
Rs. 34,71,90,978/-

3. Demand of Rs, 22,07,25.840/- was raised
vide assessment order u's 153A of the Act
dated 30.09.2021 for AY 2018-19. Further,
interest w's 220(2) of the Act as on date is
Rs. Rs. 1,54,50,809/-. Therefore, total
outstanding demand along with interest is
Rs. 23,61,76,649/-

4. Demand of Rs.24.370/- was raised vide
order u/s 154/143(1) of the Act for AY
2018-19, Further, interest w/'s 220(2) of the
Act as on date is Rs. 3,168/-, Therefore,
total outstanding demand along with
interest is Rs. 27,538/-

5. Demand of Rs.95,450/- was raised vide
assessment order w/s 154/143(1) of the Act
for AY 2019-20, Further, interest w/s 220(2)
of the Act as on date is Rs. 12,408/-.
Therefore, total outstanding demand along
with interest is Rs. 1,07,858/-




IPARTICULARS

8. |DETAILS OF ANY MUTUAL CREDIT,| NA
MUTUAL DEBTS, OR OTHER MUTUAL
DEALINGS BETWEEN THE CORPORATE
DEBTOR AND THE CREDITOR WHICH MAY
BE SET-OFF AGAINST THE CLAIM

9. |DETAILS OF: NA

a any security held, the value of
security and its date, or

b. any retention of title arrangement in

respect of goods or properties to
which the claim refers

10. [DETAILS OF THE BANK ACCOUNT TO|RBI(PD A/c No.5055208016)

WHICH THE AMOUNT OF THE CLAIM OR|PR. COMMISSIONER OF INCOME TAX,
ANY PART THEREOF CAN BE TRANSFERRED|CENTRAL-3, NEW DELHI CODE:-PCIT-C3D
PURSUANT TO A RESOLUTION PLAN
11. |LIST OF DOCUMENTS ATTACHED TO THIS|DEMAND NOTICES ARE ATTACHED.
PROOF OF CLAIM IN ORDER TO PROVE THE
EXISTENCE AND NON-PAYMENT OF CLAIM
DUE TO THE OPERATIONAL CREDITOR

Signature of operational creditor or person authorised to act on his behalf | Lv )
[Please enclose the authority if this is being submitted on behalf of an operdtio n_r,: rars

Joint Commissianer of income Tax thFSD‘.l
Name in BLOCK LETTERS :- PIYUSH KUMAR KOTHARI Wnﬂ;@“
Position with or in relation to creditor DEPUTY COMMISSIONER TAX,

CENTRAL CIRCLE-27, NEW DELHI
Address of person signing:- Room No. 348, Central Circle-27, O/o Pr. CIT (Central)-03,
Income Tax Department, Block -E-2, Jhandewalan Extension, New Delhi-110055

*PAN number, passport, AADHAAR Card or the identity card issued by the Election
Commission of India

DECLARATION

I, Pivush Kumar Kothari, JCIT(OSD), currently working in capacity of DCIT, CC-27, New
Delhi at Room No. 348, Central Circle-27, Olo Pr. CIT (Central)-03, Income Tax
Department, Block -E-2, Jhandewalan Extension, New Delhi-110055, hereby declare and

state as follows:-
|. Kay Pan Fragrance Pvt Lid, the corporate debtor was, at the insolvency commencement
date, being the 13 day of May 2022, actually indebted to me in the sum of Rs.

67.66,84,948/-.



2. In respect of my claim of the said sum or any part thereof, I have relied on the documents
specified below: Demand Notices w/s 156 of the Income Tax Act of 1961

3. The said documents are true, valid and genuine to the best of my knowledge, information
and belief and no material facts have been concealed therefrom.

4. In respect of the said sum or any part thereof, neither | nor any person, by my order, to
my knowledge or belief, for my use, had or received any manner of satisfaction or
security whatsoever, save.

Date: 27.05.2022
Place: New Delhi

(Signature of the claimant)

Piyush Kumar Kothari
Joinl Commissioner of Incame Tax (0S0)
Central Circle-27, Room No. 348, 3rd Floor,
Jhandewalan Exin., New Delhi-110055



VERIFICATION

I, DCIT, Central Circle-27, New Delhi the claimant herein above, do hereby verify that the
contents of this proof of claim are true and correct to my knowledge and belief and no

material fact has been concealed therefrom.

Verified at New Delhi on 27th day of May, 2022 (Signatur&’a t)

Piyush Kumar Kothari
Joint Commissioner of Income Tax {00}
Central Circle-27, Room No. 348, 3rd Floor,
Jhandewalan Exin., New Deii-110055



+ PIYUSH KUMAR KOTHARI
il wre wrerh
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' ((m CENTRALIZED PRDCESEIHG CENTER

IMECMAE TAX THEPARTRENT

iﬂﬂ‘t ykoyoo
S W e
Telephone: 18004252229, 18001034455 (Toll Free) or 080-22546500, 080-46605200 1caunoR Y o6 WitosIen
RECTIFICATION ORDER UNDER SEC.154 OF INCOME TAX ACT, 1961 =7 i 19618 e 154 Wi wmiw
i - T W
&= [Name & Address: e b
- HAY PAN FRAGRAMNCE PRIVATE LIMITED L]
. I8 MATH ROAD Pl Tyl
MAANDAWALL LRLTLER (2]
= BIELMI W A joliialy
DELHI 1 100w
iDILA
= P P RICEERCT
= e (T T T p———— T T Document Identification No:
&  |Domestic Flag A.Y. ITR Type: Date of Order: | CPC/1819/U6/2014466896
= Y 201819 | R4 RECTIFIED | 19.04-2021 [Jrmone laeifeaton 8 2021201837000437876C
- PRIVATE COMPANY whaus: | e s sfaviy Ve el vow 354012541291018
Return filed under section 139 E-Filing Acknowledgement No:
orrritefom v & frms wi sHiEPAmiTE B e v P L E
Due Date for Filing Original Retum: Date of Fiting Rectification Requset: | nayg of Filing Return: PAN:
30-09-2018 27-03-2021 29-10-2018 AAECKB0O45Q
WY TS Extended Due Date for Fikng Original | Jurisdictional Assessing officer detalls:
Corporate ldentity Mumber (OIN): | Ratum CENTRAL CHICLE 27, DELHI
V0L I P TCINTS A 31-10-2018
T IR FT INCOME TAX COMPUTATION (IN RUPEES)
™ firrm firem &4 e ol I g e A w154
i e i # s e
As Provided by
Sl.Mo. | Particulars Reporting Heads Taxpayer inReturn of | As Computed Under
Income Section 154
1 wm- it TE i W A 0 0
INCOME FROM HOUSE PROPERTY **
HEADS OF
5 | INCOME | weerww i s o o st 2,76,53,561 2,78,42,945
INCOME FROM BUSINESS OR
PROFESSION **
3 ot arvifimer 0 o
INGOME FROM CAPITAL GAINS **
4 = ol Haem 0
INCOME FROM OTHER SOURCES *° 0
e i E Nk
5 INTRA HEAD ADJUSTMENTS 0
ger (fid W adete TR e
6 TOTAL (AFTER INTRA 2,76,53,561 2,78,42.945
HEAD ADJUSTMENTS) B={1+2+3+4):5
 firag warn d o el ue @ P 0
7 LOSSES OF CURRENT YEAR TO BE 0
SET OFF AGAINST 8
v e ore e b s @ é 0
9 BROUGHT FORWARD LOSSES TO BE SET 0
OFF AGAINST 6

The ** implies before intra head and inter head adjustment® & sha sty T s i e # &)

WOTE: Abways qute Documens ddentification Number, Date of Order and PAN, e € A v v o

T T TR T Uil Pt o Bt B Sl T Rhr Y Sl s oL o aiatlind Wth Fatbvant $Ehedules is enclosed along with intimation order and

sunt (0 kaypan_regrancefyshoo. con

R TR
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w wod s CPC/IB19/UG/201 4466896
Document Identification No.

el W o PAN: | am Name Pty ALY st & faf Date of order

AAECKE0450 KAY FAN FRAGRANCE PRIVATE LIMITED 2018-19 19-04-2021

]
™ S flrmeen 4 e e Nl oy 154

L As Provided by W sl et

Taxpayer in Retumof | 5o Computed Under
SINo. | Particulars Reporting Heads i Section 154

WA T

i GROSS TOTAL INCOME  9=6-(7+8) 2.76,53.561 78,42 945
" ,lmj?mnwmrhrumngn

1588E Ll o 0
INCOME CHARGEABLE TO TAX AT SPECIAL
RATE UNDER SECTION 11588E
1opy T W W bem # g e w oger
115BBE * s 0

INCOME CHARGEABLE TO TAX AT SPECIAL
RATE OTHER THAN 1168BE

1 i AOAOAA iy i 0 0

¥ DEDUCTION U/S 10A/10A4

DEDUCTIONS | sz VI« & ani g st

12 | UNDER TOTAL DEDUCTIONS LINDER
CHAPTER VI & CHAPTER via 0 6]

WA e e o

13 TOTAL INCOME AF TER DECUCTI
(SOMDAR AND CHATTR A N 2,76,53,560 2,78,42.950

13=(8-11-12)

14 finte &7 o7 o8 o W @ o v
INCOME CHARGEABLE TO TAX AT 0 0
SPECIAL RATES

15 W T T R 9T W el

INCOME CHARGEABLE TO TAX AT 4
NORMAL RATES 2,76,53,560 2,78,42,950

16 T W sm
NET AGRICULTURAL INCOME 0 0
wfbm wm
AGGREGATE INCOME 0 2.78.42.950

ST e T o e A

LOSS IN CURRENT YEAR TO BE CARRIED 0 0
FORWARD

DEEMED TOTAL NEOIE UNDER
9 SECTION 115J8 3,75,56,982

WTHASIE W AR g wm uT b
TAX PAYABLE ON DEEMED TOTAL
20 INCOME UNDER SECTION 115J8 69,48,042 69,48,042

Lk

18

3,75,56,982

sfug| 30 6y
21 SURCHARGE ON ABOVE(20) 4.86,363 4.86.363

20+21) fian
2z 1EDUCATEN CESS ON (20+21)ABOVE 2,23.032 2,23.032

W wisufiE T Teeftm avee @fEa e oo
TOTAL TAX PAYABLE ws115J8
23 (23=20+21+22) 78,57,437 76.57,437

wieey wd e baw
ag | TAX AT NORMAL RATES 82,96.088 83,52,885

TAX DETAILS| () 11508E e s 0

T 1158BE
25 AX on 1158

{i} 115BBE & grerem iy a0m ov 0 0
TAX ON BPECIAL INCOME OTHER THAN
SECTION {18BBE

The ® Chestiatiun, win 1 wid CEOT
CRES TR O S

Page 20l 23



on s W

CPC/IB19/U6/201 4466896

Document ldentification No.
T T e PAN: Ll MName P w ALY.| st & T Date of order
KAY PAN FRAGRANCE PRIVATE LIMITED
AAECKSED450 2018-18 19-04-2021
—_—
! firerm ferwem &1 a0 il :m & am fiereed & mn 154
wan it
- W S
;‘ Pmmd;:m A: d:wnptmd Under
Sl.No, | Particulars Reporting Heads axpayer in m of
" Income Section 154
iy
268 rrn?a;'ul.z';ﬂmu INCOME 26={24+25) 82,96,068 83,52 885
wftre 3y
(i} 25% of tax on Deamed Income
- chargeable u/s 115BBE 0 0
{ii) On [[zﬁj;ur{Tu nnBI'.E)?rnad Income
eable u's 115BBE)] (Applcable if 13
m s f 580725 584,702
(iii) Total {| + i) 5,800,725 584,702
e 25w 27
28 EDUCATION CESS an 26 & 27 2,686,304 268,128
- T,
29 GROSS TAX LIABILITY (20%26+27(iii)+28) 91.43,097 92,05,715
23 29
30 gﬁoﬁh PAYABLE(MIGHER OF b3 ar 29 91,43,097 9205715
um 11EJAN WorEn T T e e A
3| CREDIT UNDER SECTION 115.JAAOF TAX 0
PAID IN EARLIER YEARS 0
32 ure 115484 B A W A e g e iy
TAX PAYABLE AFTER CREDIT UNDER 91,43,097 92.05.715
SECTION T15JA4
a3 woSlO0A & andy e 0 0
RELIEF WIS 80/20A
= e
uml 9 s T
H RELIEF U/S 91 0 0
TAX RELIEF
il
35 TOTAL TAX RELIEF 352(33+34) 0 0
o
i
TOTAL ™ s
| INCOME TAX | ToTal INCOME TAX LIABILITY 91,43.007 82,05.715
LIABILITY 36=(32-35)
ool 4 4 whvem dnfem (g 2344
a7 FOR DEFALLT IN FURNISHING THE 12,965 13.771
RETURN (SECTION 2344) i
- wfimy we @ zhon o wifven @ s 2348
FOR DEFALULT IN PAYMENT OF ADVANCE 90,755 1,07,019
PAYMENT ( SECTION 234 8)
W e O T g 234C
39 i FOR DEFERMENT OF ADVANCE TAX 103,718 1.07.541
INTEREST | (SECTION 234C)
PAYABLE [Sur
« Faes Lis 234F 0 0
TR it 41=(37+38+39+40) 2.28.281
ai TOTAL INTERESTAND FEE 207438
42 W #@T0 T i 42=(38+41)
7 e Al ik 1o 93.50,535 94 33 898
43 a8 13,33,542 13,332,542
TDS
44 il 13,037 0
TCS
T T i

2002358122001



wa et v CPC/E19U6/2014466896

Document Identification No.,
Il e PAN: | 7= Name ol Ay, | wdw &P Date of order
KAY PAN FRAGRANCE PRIVATE LIMITED
AAECKB0450Q 2018-19 19-04-2021
___‘____.____—_-.___—__1___
= T e &4 w4l W g sy feoh o am 154
bt R ]
:ﬂ Pmﬂﬂ;“ by T
Return of
Si.No. | Particulars Reporting Heads v e As Computed Under
Section 154
pm = 65,00,000 65,00,000
ADVANCE TAX
e wd fydw a
o 15,05,000 15,058,000
PRE-PAID |-SELF ASSESSMENT TAX
TANES TOTAL TAXES PAID
47 AT={43+44+45+46) 893,51.579 03.38.542
affgra m e
48 REFUND AMOUNT 1,040 0
REFUND | 4742
W S R ity o
49 fov s Wil MIA D
DELAY ATTRIBUTABLE TO TAX PAYER
(IN MONTHS) (NOT ELIGIBLE FOR INTEREST)
ufyere 77 G 2448, W andta wma
50 INTEREST U/S 244A ON REFUND NIA 0
(ON ITEM 48 ABOVE)}
U0 2444 &l wrw gy e
B 8w
51 TDS DEDUCTED ON INTEREST PAID U/S NiA 0
2444 (ON ITEM 50 ABOVE AND FOR
FOREIGN COMPANY ONLY)
= e wfvare
52 TOTAL INCOME TAX REFUND 1,040 0
B2=(d8+50-51)
HHT W Er- 0 95,454
53 TAX i
BNVAR: B E :rugimr PAYABLE

54. DIVIDEND DISTRIBUTION TAX (DDT) COMPUTATION

™ fearm frrm &4 we o W g ann fennd A aw 154
A oy wh
As Provided by i
Taxpayer in Return of
SlNo. | Particulars Reporting Heads As Computed Under
" Income Section 154
1 DOT PAYABLE U/S 1150 0 0
2 SURCHARGE ON DOT o 0
Dot
3 EDUCATION+SECONDARY & HIGHER 0 0
EDUCATION CESS
4 TOTAL DDT PAYABLE a 0
5 ﬂ% DOT INTEREST WiS 115P 0 o
Yor ADDITIONAL INCOME-TAX + INTEREST
6 UABILMY | PAYABLE o o
7 | DOTCREDIT | 1o1aAL CREDIT OF DOT PAID 0 0
g |DDTPAYABLE NET TAX PAYABLE 0 0

Pagadof 23



I W wwn CPC/BI9UG/201 4466896
Document Identification No.

SR v ¥ PAN; | T Name Pufm et Ay, | svdw & il Date of order
KAY PAN FRAGRANGE PRIVATE LIMITED

AAECKSB045Q 2018-19 19-04-2021

55, DETAILS OF TAX ON DISTRIBUTED INCOME OF A DOMESTIC COMPANY
ON BUY BACK OF SHARES(BBS), NOT LISTED ON STOCK EXCHANGE

= i flrroe #4 w ol wom g feod 4 um 154
e wida *® =l T
&8 Proyidad by As Computed Under
StNo. | Particulars Reporting Heads e R OF | ke 164
TAX ON DISTRIBUTED INGOME ON 0 9
1 BUY BACK OF SHARES U/S 115QA
2 SURCHARGE ON ABOVE 1] 1]
3 mfﬂ"' L& IEouCATION+SECONDARY & HIGHER 0
EDUCATION CESS
TOTAL TAX ON DISTRIBUTED INCOME 5 .
4 ON BUY BACK OF SHARES PAYABLE
5 BB5 ST WIS 1
e INTEREST LIS 11508 0 0
P ADDITIONAL INCOME TAX AND
INTEREST PAYABLE (4+5) 0 0
f TAX AND INTEREST PAID 0 0
B NET TAX PAYABLE/ REFUND (6-7) o o
36. AGGREGATION OF REFUND & DEMAND ARISING OUT OF INTIMATION U/S 154  (AFTER ROUNDING OFF AND
CROSS HEAD ADJUSTMENT)

HEADS REFUND AMOUNT DEMAND PAYABLE
INCOME TAX 0 95,450
poT NA o
BBS NA 0
BALANCE REFUND/DEMAND AFTER CROSS HEAD ADJUSTMENT 0 95,450

57. ADJUSTMENT OF REFUND ISSUED /| DEMAND OUTSTANDING AS PER THE PREVIOUS ORDER
ftoed st e aipey wffven e mereary e i ol

(4] "TOTAL INCOME TAX REFUND" ALREADY ISSUED AS PER THE PREVIOUS ORDER 0

(B} PAYMENTS MADE AGAINST DEMAND(S) RAISED BY THE FREVIOUS ORDER(S) o

% %% rr::ln:l‘liﬂrl'ui"r ﬁm:m#‘umﬂ seciii|z) s bl

to the extent adjusted with refund amount,
mrum-'luu!Im-mrmﬂ#liwmﬂvhpm1hmmn&munilt

58 | (Please refer to the Annexure - Outstanding tax Demand detalls attached, 10 know the 0
outstanding amounts in detail, if any)
59 | ug sivdo o NET AMOUNT REFUNDABLE 0
60| T s e REFUND SEQUENCE NO:
HEADS DIN DEMAND PAYABLE
INCOME TAX Click Here to E-PAY TAX 2021201837000437876C 95,450
DOT 0
BES 0
NET AMOUNT PAYABLE 95,450

All the mandatory detalls comesponding 1o the demand required for e-payment will be prefilled for inoome of Corparate tax payment (for e.g.: PAN, AY. amounl, eic, ) for making
e-payment on (he Depanment's Tax infarmation network wabsits managed by NSOL o-Gov

Re =11
“Ad naun ront the w-ed retum ol boome and e ieciificetion Tmet oy o, 11 tn Bomundl that s v il oty Rlies ot Part & — PRL B2 | PART BTV CYLA | DEFDPMWDOA Natune of Butrssa/PART A1
“Ther wysharn han omated the mcoee ftom y®

LU TR TN RTATE I Page 50123
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= ¥ad v CPC/1819/U6/20 1446689
Document ldentification No.

v W s PAN: | =m MName Pubm el Ay aEm # ifi Date of order
KAY PAN FRAGRANCE PRIVATE LIMITED
AAECKBD45Q 2018-18 19-04-2021
MNotw;

_-E

<> WG AT e e wlki 11 & w158 imﬁrriqp-rilliwr-mtlm_mnmiﬂi:ﬂmihgﬁm-mmth
e mwm

mmtmwm:mtmmhm umﬂmmumnphﬁﬂnhimtmn

== fiwpe o f 4 anih kaypan_tragrance@yahioo.com 4 e o don e

Orptaty ugoed iy N SATLAS
Hmﬂllﬂuﬂ

Kmniong: DNGITALLY SHAMED
Liewwrn: HAMGALGRE - (0

N SAIRAL
Asst. Director of Income Tax, CPC




Telephone: 18004252229, 1800103445

WA 00 0 000 0 0

5 (Toll Free) or 080-22546500, 200
RECTIFICATION ORDER UNDER SEC.154 OF INCOME TAX ACT, 1961  ow sfify

ANBT Fog
CENTRALZED PROCESSING CENTER
IMNCOME TAX BEPRETAERT

#T® wioyoo Bengaluru-560500

W Neooandvine () sio yeLaydos

®em 154 ot amim

WITH REFERENCE TD ORDER NG.WTHMWME?W DATED 2020-04-18T00:00:00
U T T T T I pm
Name & AddressiTos! 7208621 T T i Sk
KAY PAN FRAGRANCE PRIVATE LIMITED TR LN
208 MAIN READ N
MANDAWAL] [
CELla vienyy fiay
DELHI 110003 L A LT TS TR S
HOW
Pl PR0BAB0Y |
Fratroy = # sy vany st vy TH #ow yinm Document Identification No:
ALY, ITR Type: Date of Order: | POy P20/U6/20144671 16
[Demand Identification No:
2019-20 [P ECIVIED. | 10-00-2009 [Thee i o 2021201937000442162C
PRIVATE COMPANY P wm 130 i arrem ¥ Y o e 236521221301018
Return filed under section: 139 E-Filing Acknowledgement No:
s el e A e ari shite mrw e Tt oftee o & e HaTT T e
Due Date for Filing Original Return: Corporate identity Number (CIN): | Date of Filing Return: PAN:
30-09-2019 U180080L2012PTC237514 30-10-2019 AAECKB0450Q
e sy st e Extended Due Date for L L S ——
Jurisdictional Assessing Officer Details: Flling ) Plate of Fillng Ructiestion Aequest
CENTRAL CIRCLE 27, DELH| Original Return: P
31-10-2019
W W W INCOME TAX COMPUTATION (IN RUPEES)
% faom TR B ST e 4 W 154
e fern 29wt il st IS
Sl.Ne. | Particulars Reporting Heads As Provided by As Computed Under
Taxpayer in Return
ot Income Section 154
L MMWQ- 0 0
RITRTT I g W e vy i
2 | HEADS OF| J0°C T .ﬂ.!:l; GAINS EROM 4,26,90,878 4,27 51,883
INCOME | Business or profession =
SO aneliw
3 CAPITAL GAINS 0 0
i =0l W o 0
INCOME FROM OTHER SOURCES
5 e aforrte v MA 0
INTRA HEAD ADJUSTMENTS
& %TIF%.?T%M HEAETEJUS TMENTS) 4.26.90.A878 4.27 .51 283
- INCOME | (is23v)s
* # w weh e o @ i
T DETAILS :osgg F CURRENT YEAH TO BE 56T OFF 0 0
AGAINST §
¥ g T W e W
B BROUGHT FORWARD LOSSESS SET OFF (4] 0
AGAINST &
g Ty S s o cament e tosons 4.26,90,878 4,27,51,883




KRR LR
Document Identification No. CPC/1920/U6/201 44671 16

W
SL.No,

Fdy T e
AAECKBD45Q

™ famem i &4 e vind

Particulars

PAN: | ==

Name
KAY PAN FRAGRANCE PRIVATE LIMITED

Reporting Heads

As Provided by
Taxpayer in Return of

Income

=in & faft  Date of order
18-04-2021

w154

wadm e

As Computed Under
Section 154

10

Lk
GROSS TOTAL INCOME (INCLUDING
SPECIAL INCOME)  10=6-(7+8)

4.26,90,878

4,27,51,883

11

SPECIAL
INCOMES

antﬁiﬁmiw iy WEm

INCOME CHARGEABLE TOD TAX AT
SPECIAL RATE UNDER SECTION 11588E

INCLUDED IN
10

T o Ew g W

INCOME CHARGEABLE TO TAX AT
SPECIAL RATE OTHER THAN 115B8E

12

=g VI v ande ge wdfn
DEDUCTIONS UNDER CHAPTER VIA

DEDUCTIONS
UNDER
CHAPTER VI A

{a) Part-8 of Chapier Vi-A

(&) Part-C of Chapler VI-4

{C) Totai (128+12h)

13

ara HOAM0AA o s =2
DEDUCTION W/S 10A/10AA

0

14

mifi e g
TOTAL INCOME 14= 10-12(c)-13

4,26,90,880

4.27.51,880

15

ffm mr v oamm o wew aw ved =
INCOME CHARGEABLE TO TAX AT
SPECIAL RATES

16

T B W W e W e Tl e

INCOME CHARGEABLE TO TAX AT
HORMAL RATES

4,26,90,880

4.27.51,880

I

18

% el s /w5l iagane
NET AGRICULTURAL INCOME

Mrrfﬂﬂ*hﬂrniﬂlﬂ

LOSSES OF CURRENT YEAR TO BE
CARRIED FORWARD

21

23

U 11508 W e T amn
DEEMED TOTAL INCOME UNDER
SECTION 118)8

31885478

31885478

o uln

TAX DETAILS

um 11508 s shrin g avw b
TAX PAYABLE ON DEEMED TOTAL INCOM
UNDER SECTION 115J8

58,808,813

58,898,813

e | £0 L i)
SURCHARGE (ON 20 ABOVE)

4,12.917

4,12.917

ref T e fivem e wfkm fen o
HEALTH & EDUCATION CESS (ON 20+21
ABOVE)

2,52,489

2,52,489

T T g ST WA e
TOTAL TAX PAYABLE /s 115J8
20s(20+21+22)

B5,64,199

564,199
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T HEd Hm
Document Idontification No, CPC/1920/U6/20144671 16

vkt w o PAN: | T Name P 4y [ wmm @ e Date of order
AAECKB0450 KAY FAN FRAGRAMCE PRIVATE LIMITED 2019-20

i i wwfi
SLNo. | Particulars Reporting Heads As Provided by S it Unir
Taxpayer in Return of
Income
TS W
24
TAX AT NORMAL RATES 1,28,07, 264 1.28,25,564
<5 () 11586E e sy we  TAX ON 11588E 0 0
(i) 115BBE ~ ®amm fity s o e 0 0
TAX ON SPECIAL INCOME OTHER THAN
SECTION 115BBE
26 I I 7 T ™ 26=(24+25(1 4 25i)) 1,28,07,
TAX PAYABLE ON TOTAL INCOME 48.07.284 126,265,564
27 ;’:’J""
RCHARGE
(i) 25% of tax on Deemed Income 0 0
Chargeable u/s 115BBE
{i} On |175HT?: on Derml-l:l Income "
chargeabls ufs 115888 )| (Applicable if 1
of PART B-T| excoeds 1 Crore) 896,508 8,97.789
() Total {i+ii) 8,965,508 897,789
e e e e ey Wi e o
28 HEALTH AND EDUCATION CESS 548,151 548,934
& 4% on (26+27i)
o W iy
28 il T 1,42,51,923 1.42,72,287
™ lrﬂqnmm
30 ch:gs TaX PAYABLE (HIGHER OF 23 1,42 51 923 1,42.72.287
'O } t P i ¥ L] L
T e il
1 CREDIT UNDER SECTION 115JAA OF 0 0
TAX PAID IN EARLIER YEARS
o 115480 ud  gan wan
TAX PAYABLE AFTER CREDIT UNDER
32 SECTION 115184 1,42,51,923 14272287
o g0ia0n adm mm 0
- RELIEF U/S 80/90A 0
TAX RELIEF | wr 91 tyandm oy o 0
RELIEF /S 81
T ™ T
35 TOTAL  35={33+34) 9 0
36 | NoOMETAx | ¥ 9w i 142.51,923 1,42.72.287

LIABILITY NET TAX LIABILITY 36=(32.35)

foordt 24 # wfivew 0y w0 2344
37 FOR DEFAULT IN FURNISHING 45,209 45413
THE RETURN ( SECTION 2344)

i e Waters 4 wrffves & iy w2348
38 Wi FOR DEFAULT IN PAYMENTOF ADVANGE 3,16,463 3,19,265
PAYMENT | SECTION 234 B)

INTEREST aifimn =% v o fiern 2340 }

a9 FOR DEFERMENT OF ADVANCE TAX 2,82 305 2,863,337
PAYABLE (SECTION 234C)

40 234F Fees /S 234F 0 0
LT (I Page 30f 23
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T wa Wy

CPC/1920/U6/20144671 16

Document Identification No,
sy T W PAN: | =m Mama bl Ay, | win & fi
KAY PAN FRAGRANCE PRIVATE LIMITED o e
AAECKB0450 2019-20 19-04-2021
™m i Trrvor &9 arer oind A T & e 4 L
Fam i wirt 154
it i
SL.No. | Particulars Reporting Heads As Provided by As Computed Under
Taxpayer in Return of| Section 154
Income
™ o o
41 INTEREST AND FEE PAYABLE 643977 6.48.015
A1=(37+38+39+40)
42 :'““‘JTE““M LiABILITY 1.49,20,302
GORE INC TAX ILIT ,43.95r r4 LU,
42={36+41) } s
43 Bfen 05 17,30,928 17,30,928
ad # # o= TCS 0 0
45 T S ADVANCE TAX 80,00,000 80,00,000
PRE-P g P w
46 i :;n Keodjicied T tax 51,65.000 51,65.000
W e
hid TOTAL TAXES PAID  47(43+44+45+48) 1,48,95 928 1.48,95028
it i
48 REFUND AMOUNT __ 48=(47-42) i !
W A 5 (el e S o NIA 0
49 DELAY ATTRIBUTABLE TO TAX PAYER
(IN MONTHS)
wfmen wikEr w1 o 2444 & st
50 INTEREST U/S 244A ON REFUND A V]
REFUND | (on ltem 48 abova)
O pgga W ol W oy WA
TDS DEDUCTED ON INTEREST PAID LIS 2444
{ONITEM 50 ABOVE AND FOR FOREIGN
COMPANY GNLY)
Lo
52 WTE INCOME TAX REFUND a0 i}
52=(48+50-51)
wWEE ™ vy T
53 TAX NET AMOUNT PAYABLE 0 24,374
PAYABLE | 55.47.42)
54, DIVIDEND DISTRIBUTION TAX (DOT) COMPUTATION
= e S 4w i AT ED e e w154
e vt i
As Provided by As Computed Under
SINo. | Particulars Reporting Heads Taxpayer in Section 154
Return of Income
] DOT PAYABLE U/S 1150 0 i
2 SURCHARGE ON DDT o 0
Dot
EDUCATION+BECONDARY & HIGHER a 0
EDUCATION CESS
4 TOTAL DDT PAYABLE 0 0
5 ooy DOT INT. WIS 115P
ADDITIONAL INCOME-TAX + INTEREST
6 sty | PAvaReE 9 g
7 DOT CREDIT | 17, CREDIT OF DOT PAID 0 0
g |ooT PAHBL1 NET TAX PAYABLE 0 0

Pagedof 23



EER LR L] CPC/1920U6/20144671 16

Communication Reference No,
il @ wam PAN: | 7w MName Fumwd Ay s & iy

= KAY PAN FRAGRANCE PRIVATE LIMITED g fate.of ortlee
AAECKBDASO 2018-20 19-04-2021

55, DETAILS OF TAX ON DISTRIBUTED INCOME OF & DOMESTIC COMPANY
O BUY BaCK OF SHARES[BES), NOT LISTED ON STOCK EXCHANGE

w | e e 4 et o W g w4 wn 154
o
e W wE Wi
As Provided by As Computed Under
SLNo. | Particulars Reporting Heads Taxpayer in Return of| Section 154
Income
TAX ON DISTRIBUTED INCOME ON o
1 BUY BACK OF SHARES WIS 11504 0
2 SURCHARGE ON ABOVE o [V
SCHEDU
3 . HES b EDUCATION+SECONDARY & HIGHER
EDUCATION CESS 0 0
" TOTAL TAX ON DISTRIBUTED INCOME 0 0
ON BUY BACK OF SHARES PAYABLE
5 B85 INTEREST U/S 11508
INTEREST 0 0
6 ADDITIONAL INCOME TAX AND
INTEREST PAYABLE (4+5) o 0
7 TAX AND INTEREST PAID 0 0
8 NET TAX PAYABLE/ REFUND (6-T) 0 0
——-___J———____,_
56. AGGREGATION OF REFUND & DEMAND ARISING OUT OF INTIMATION W/g154 (AFTER ROUNDING OFF AND
CROSS HEAD ADJUSTMENT)

HEADS REFUND AMOUNT DEMAND PAYABLE
INCOME TAX 0 24,970
DoT NA 0
BBS NA 0
BALANCE REFUNDVDEMAND AFTER CROSS HEAD ADJUSTMENT 0 24,370

57. ADJUSTMENT OF REFUND ISSUED | DEMAND OUTSTANDING AS PER THE PREVIOUS CRDER
| ¥ I il
(A} "TOTAL INCOME TAX REFUND® ALREADY ISSUED AS PER THE PREVIOUS ORDER 0
(B) PAYMENTS MADE AGAINST DEMAND(S) RAJSED BY THE PREVIOUS ORDER(S) 0
AT T A S e e e g wmm w e 22042) o it W
Total outstanding demand and Interast payable under sec 220(2) to the extent adjusted with refund amount.
58 e haabied sl LU CE LT B (DT R S ——— ']
[Please refer to the Annexure - Outstanding tax Demand details attached, to know the outstanding smounts
in detail, if any)
59 | ww ufie o NET AMOUNT REFUNDABLE 0
whmmn W D REFUND SEQUENCE NO:
HEADS DIN DEMAND PAYABLE
INCOME TAX Click Here to E-PAY TAX 202120193T000442162C 24,370
DDT 0
BBS 0
NET AMOUNT PAYABLE 24,370

'ulMm-ﬂnﬂﬂhmumwmbw-mmnnﬂwmmcﬂmu:umihm PAN &Y ITALNE, S ) Tor making #-nRyment on e Depetinercs Tas
ArfarmBle teteurs weonie managed by MEDL s

Ruasons tor Raciification

A e I The m-Bied redarn of ncome and The recificaton Rled by you, it foured Thal you haen rol corelly Bied Sih, Pan A - PALS BP PART B-TH CYLA | DEPDPWOOAMTS of BusressPART-A-D
~The wywiem nas compuied the imoome from b

VT T et Page 50123
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T W W CPC/I920/U6/20144671 16

Document Identification No.
T i e PAN: | wm Name Putmal  AY | semaam Date of order
KAY PAN FRAGRANCE PRIVATE LIMITED
AAECKED450 2018-20 19-04-2021
Mot

== Incase of Demand, this intimation may be realed as Nﬁwmmmﬂummisum‘mhmrumtihi
WE.MIMWWMHWHHMWMWHIH of recelgt of this intimation

== You ire requested (o pay the mmmuummllwﬂ-:hlhuum-mmmm {Uink} or physicaily with any autharred bark branch using
the wnciosed chaltan

~* Ditailed notes sent 85 annexure 0 below e-mail Id kaypan_tagrance @yahoo com

TTF kAR R, W omwn W o sl 1961 & e 158 tmmﬁwtﬂimmmimﬁm, =ty W R w30 Mt
Mo i g et W sy o N

Dgraity wgmad by N SAILAY
Claw- 2001841117147
Remow DNGITALLY Skl
Livcatien: BANCIALORE - (1

N SAalRAJ
Asst. Director of Income Tax, CPC
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All the mandalory details comesponding o the demand required for e-payment will be prefilled for Income or Corporate lax payrmen|
for 8.g.. PAN_ AY, amount, eic.) for making e-payment on the Department’s Tax Information network webslle managed by NSOL e-Gov.,
Click Here to E-PAY TAX

Tax Applicabla (Tick One)®
CHALLAN NO.J/ (0020) INCOME-TAX ON COMPANIES E Assessment Year
ITNS 280 (CORPORATION TAX)
(0021) INCOME-TAX EI 2019-20
(OTHER THAN COMPANIES)
Permanent Account Number AAECKBD450
Full Name KAY PAN FRAGRANGE PRIVATE LIMITED

Complete Address with City & State 286 MAIN ROAD MANDAWALI DELHI DELHI 110092

Type of Paymant (Tick One)

Advance Tax (100) D Surtax (102) D

Tax on Distributed Profits of
Self Assessment Tax (300) [ ] Domestic Companies (106) | |
Tax on Regular Assessment (400) g Tax on Distributed Income D
DIN ; 2021201937000442162C | e
DETAILS OF PAYMENTS Amount (In Rs.Only)
Income Tax 2a370] | | FOR USE N RECENING

Surcharge DDD]DIDD]D]D Debit to Al / Cheque cradited on

o G COCO OO

e OOCOOOCOOOC00 | 00w w

Penality D]D:]D:D:":I]mlj SPACE FOR BANK SEAL
Others [ﬂm!IIIllIIIIID

Total 24,370
Total (In words)
CRORES | LACS | THOUSANDS | wnm&uﬂ TeNS | unms |
Toemnty Fou i 1 2D r

PO i ey =)

(Name of the Bank and Branch)
Drate: Rs.

Signature of parson making payment
Taxpayers'Counterfoll |Din - 2021201937000442182C |
(To be filled up by tax payer) SPACE FOR BANK SEAL
PAN AAECKB045Q
ReoHNSa F0 KAY PAN FRAGRANCE PRIVATE LIMITED _|

(Name]

Cash! Debit to Alc | Cheque No. | | for Rs. | 24,370

Rs. ‘.‘I WQI'ﬂll Tonity Four Thousssd Thres MHurdesd Suvatiy

Drawn On

(Nama of the Bank and Branch)
Sompatnies / l Enerthan-Gompan=s ] Tax
{Strike out whichever is not applicable)

Type of Paymeni _Tax on Rﬂ‘gﬂﬂr Assessment (400) {To be filled up by person
making the paymeant) for the Assessment Year 201%-20 Rs.

On account of
Income Tax on |

Page® of23



LERi LR CPC/1920MU6/20144671 16
Document identification No.

st wm o PAN: | =m Name fetmad  AY. | antnd i Date of order
KAY PAN FRAGRANCE PRIVATE LIMITED

AAECKB045Q 2019-20 19-04-2021

Mote:

please refer (o www.mﬁmh:mlaeﬁung.w.w:FihgrPurmmm:FﬂFIFtwuﬂmllm Manual
== To il rectification request, please loginto hitodfincometaxinginefiing Gow.ire with your User 1D and Password snd choose
Rectification Request under E-Fiie section,




73 Hed w) CPCN920/U6/20144671 16

Document identification No.
it e woem PAN: | = Name el ALY, | ankw W fay Date of ordar
HAY PAN FRAGRANCE PRIVATE LIMITED
AAECK8045Q 2018-20 19-04-2021
e

== A ® e @ oo aon [ @ 5w e Mt & e o 143(1) T wv anfn ¥ st wowm e swetn & of svw i a4 aee o el 1
R St ey e, Forey g ezl @) wfimm et w0 sy i s Freitrs 8w womar wrma) W s e ww k)
waw.Incomelaxindiaefiling, gov.in > Help Tab -> E - Filing (Check Poinis For e-Filing Relurn)
== uft s A N v e [ arvive) P o e # vt @) s B, o W W T e ey st v it e s afi 1981
w154 SR syt e ) e @ ot weh Wil o vl @ s S, o
n-rww.|nmmatulndiuHIIng.gm.infﬁFthﬁsmbPDFrﬁmMnn_Hmual
== YW Epte fm e i, htip:iincometasindizefiling.gov.in o st wor ol aiv mmmﬂmitmimwﬂhﬂ




Income Tax Computation Frrm

ITNS-150

ORIGINALREVISED

Wrevised, mentioned the date of lag CeNmpation

APCVEO s B
ENT radwe 1w 90801 (wpevify Couniry)

Rebate uh X8 & BRI\

(lagrs

Tl s reeliied (154 16%57)

el tan churgeable (14-1K) }

PUE-PAID TAXES

T8

Advasices-tan

Belf-nmsexsment fax

Ve paid after original BEESNmMCOL P 0F resns-
esimentpoor appenl effec) g

Tustatd {20 10 23)

Mel iy payabledrelundable {1524}

Intarest payable by/paynble 1o the ssseusec

I shreudy paidénlliwed ufter onginal
INBEREIEAL )N 0 Pe-pasmenbrior uppeal eflect eie
Wet il pavabic tyirefimdabie o the asscyser

§120 a5 ad e by 27}

et wanpmany puyablefelfundable (25 as sdjuntied by 2H)
=* Ampunt leeady refunded as pei provisipnn)

usses s g ing| Udsessmendpras appenl eflect el
Halsnoe amaant puymblo/refundalbe (29 g

i justed by 30)
CIXS payahle

o An words (Rupees)
JCD8 pag

Twenty two croces scven Ines tweaty five thomsuad elghi hundred and forey only

PARGING  JAAECKS0450 | 4-Previous year ended
Nume snd AddresyM/s Kay Pun Fragrance Pyt, Lid, 5 Whether Resnlenu/NOILNA Resident
[~ fi- Slmbus I Company ==
286, Main Road, Mandawali T- I HUF & higgher rute of tux spplicable? LV
= Delhi-110092 B Order Uy | 1534
Assesament Yeur [2018-19 Ha- Date of Cirder -
Tomal Income Anveased Incame 57,16,92,760
Tulal (9410 e 142923, 1% 00
surcharge 171,50, 782 80
Girowy by on {1 1) above total tax 16,00,73,972.80
Liraes i on {J0* X *mienmion exemplion limif) el cesy AR02 21908
Lirnss tax chargeahle on tot) income (12-1%) fotal tax 16,48,76,191.95
TAX RELIEF slready charged wis 143(1} G435467
tolsl tax puyalie 155440720 98
234n G5IES106.59
Vs el i respect of share of income in LIREY toial tax poyable 22,0735, 836 s?l
Rounded off 1o 220725840

ITEOACIA) y
** Vi be s iy case of revised FINS-1 50 wily B {C ircle. . pgniry Kothari
[ DECRN ] - by
Signature . 55
Nome a
Dmmlmn s TA
13ile |

RECORD OF REFUNDS




APO/BOI Ufs 86... ..o
DIT relief Ui 90&5 1 (specily Cnuns,ry]
Rehocu/s 83 & BE B
]D'Ih:n
Total mx relief (15+16+17)
Met tex chargeable (14-18]). )
PRE-PAID TAXES
T.D.8
Advances-tax. .
Self-usseszment ax
“Tax paid after original assessment/prior reass-
essment/prior appeal effect etc. ...
Tonal (20 to 23)
Met tux paynbleiefundable (1 9-14'#
Interest puyable by/payable to the nasesses
I, alresdy paid/ullowed after original

Met it payable by/refundable to the nssesses
(26 s adjusted by 27)..

»» Amount already refunded as per provisional

Ralance mount poyable/refundable (29 as
nd justed by 30)
JCI5 payable
CDS paid

In words (Rupees):

&% To be used in case of revised [THE-150 only

issessmentiprior re-pssment/prior appeal effect et

Met amount mlhr}u’mﬁmdnhlu {15 as ldju.md h:.l 25}

assessment/original assessment/prior appeal effect et

Thirty two crores forty four lacs seventy

D&CRNe |

Epuure

ITNS--150
ORIGINAL/REYISED
Income Tax Computation Form
If revised, mentioned the date of last computation. . ..
PAN/GIR No | 4-Previous year ended
Name and M/s Kay Pan Fragrance Pvt. Lud, 5 Whether Resident/NOR/MNR Resident
- Status | Company
186, Main Road, Mandawali 7. 1f HUF 15 higher rate of tax wpplicable?
Delhi-110092 8- Order Uls {153A
Asseysment Year [2019-20 8- Dnte of Onder
Tedal lncome Assesued lncome 91,48,75,310
Total (9+10) s 22.87,18,827 50
surcharge 2,74.46.25930
Ciross tax on | 1) above total fax 15,61,65,086.80
(Gross tax on {10%) *mention exemplion limit) odu coss 76,84,952.60
Ciroas tex chargeable on tatal income (12-13) totsl tax 26,35.50,039.40
TAX RELIEF alrendy charged uis 143(1) 14251923
total tax payable 24.95.96,116.40
2348 TAHT9434.52
Tax relief in respect of share of income in LIRE/ total tax payable 32.44.77,551.33
Rounded off to 324477550

seven thousand five hundred and fifty anly

Mame

Designation

RECORD OF REFUNDS




ipeamme TR Canmgp

AAECKS4SQ

=

gtion Form e -
i mnd.mumﬂmﬁlﬁﬂ"'“
* pravious year ended
S.WMW-

M/s Kay Pan Fragrance Pyt Lud.

(T i
uulﬁlmunﬁ\fﬁ!ﬂ

—
———asé, Mo Rond, Mandavel
—— [pelni-110092

Total Income
Tl (9 103

ﬁmﬂmuﬂﬂlhbuﬂ
mwmmuﬂwmmhmm
Cirois tax chargeable oo woial income {12-131
TAX RELIEF

Fis rebied in respect of abwre of imeome in URF/

APOYBOIL Ui 86 :

DT relief Uls 30859 {specify Country]

Rebute w58 & BB B

Lnhers

1ol taox vt | 15«16+ 1T

Mt chirgeable | 14-18). )

PRE-PAID TAXES

T.0 8

Adyances-ias

Sl aubeEEmEnt 1

Y wx paid wfter orignal aascssment/priof neass:
waament/prior sppeal ¢ffct el

Yousl { 260 w0 23

sict (s paysblerefundable { [9-241

[uaberes payitile e/ paa il tor thie nsscsser

already pardislowed plber orijginal
re-aasmmenlprior appenal effect €
Net i paynble by/relundabie o the Preer

(26 s acdjusted by m

Nt amoum payabie/refundable (25 s adjusted by 28)
o+ A mount already refiinded a3 per provivional
sascamEntionginal assessment/poos pppeal effest gls
ulance wmouri pq:.:hl:n'rzium!mu (29 g

pidjusted by 301)
¥ piyabie
LS pad

It

assERgmEnL T

## T b usied in case of revined TTMS- 150 nly

_m_

mm’_

Resident
7 1f HUF s highee rate of 15 571 ipable’

15IA

15.34,39,620

'““"'m — 631,59,90500
Th,58, 1B 60

totul L TASRIAIIE0
PR Il-.lw}“
total tax
alreaily charged ui 143(1)
patal tia payable
1340
potnd tis puyable
Rounded off @

Eight crores seventy lacs elghiy five thousand sine hundred nad ten only

TTOVIACTAY

T & CR Ne

i

[hstLiCirele  central circle 27 B'ﬂ
DCIT, cc-17

Signature

sume "

Designution_{5c T.A

Dt

RECORD OF REFUNDS




